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O R D E R 

 
26.09.2018─   Mr. Himanshu Satija, Advocate submits that he has 

been instructed by Mr. Mahesh Agarwal, learned counsel for the 

Appellant to withdraw the appeal as the matter having amicably settled 

between the parties. Respondents have no objection to the same. 

In this circumstance, while we allow the Appellant to withdraw the 

appeal, give no liberty to the Appellant to challenge the same very 

impugned order. 

 The appeal stands disposed of as withdrawn. No cost. 

 
(Justice S.J. Mukhopadhaya) 

              Chairperson 
 
                                

     
      (Justice Bansi Lal Bhat) 

                                                                       Member(Judicial) 
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